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fg @<t @ wFq 9 9% ug § f
afz #2f 4 fawfam mio &) wawr ag
qiae &t 1% & fv a2 fofas 1@ &
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speak. Don't interrupt.
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St A qdAtg maw . g #
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2 &% & aff  fymr mwn g0
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SHRI JAGESH DESAI: When you talk of
Dr. Ambedkar, I saw yesterday's Parliament
News and there the statue of Dr. Ambedkar

was not shown...

THE DEPUTY CHAIRMAN; Let him
finish. You could have spoken earlier.
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2\ § ag wgar awgar § & oawix
F wuar faar B f5 =g s€ W
GATATT T HIAAT AT, WET FEY
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Y wd rfaat & s W Sad
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FMd aO® WS : A AT
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g T AT, g A& W A3 A
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W EaT AE 3T &9 O efEal =y
T afrmz /€ AT L. (sEsI)

TR /0% QOE ;. ;M At
FNEEIE AEE AT Awmdr g
T X FA AT FF qH gad £V

“q‘f An famra qt@dq™@: 8o
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A W and : § AR
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AT WEH T AW fwar am
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9feq SArgTEE ST g ar sAgfa
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FO W H1F WS AG T, ud
FH F A wwT W o) B
feZa § 7 w14 gg =ey AMw
arfaql 1 Swag Far £ & aqA
v F . (FEEW), .

SHSI JAGESH DESAI (Maharashtra):
Madam, I object to what he said just now
about the walk-out. (Interruptions)

SHRI RAM VILAS FASWAN: 'Jawaharlal
Nehru' is not unparliamentary.

o TAF I AIT FH
aagw Ag FW a1 At um AR
FL G5 G AT A TRAT T T
& aEr fm far oadar L
(). .. A A gy § faw
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[31 MAY 1990] Bill, 178

1990

THE DEPUTY CHAIRMAN: I am not
allowing. (Interruptions) I said ' am not

allowing'. Let the Minister complete his
speech.

KM AT WINT Gew  Fifsd ?

AN wm feaa agam: K
NIT M FT G, § g FT Q@I
Z ...(wFEm). ..

¥ g FW ar @ g1oa
wgedr, e # & fyw awm fume
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Fle @ qAHT IR (Vs )
L F R AR SUFAET F o sl
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£t Fse grgEre o feav war @

. (s73atq) . ..

SHRI SURESH KALMADI (Maha-
rashtra); I would like t, point out to the hon.
Minister that the walk-out was "°t on this. It
was on Bofors.
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fig atat M ®1 VWA wA o foar §
iR G W E 1., . (eaw)

it T WaGN Tag: qd ad ot
a4 gx WTEW [gl§ Wil
ardlq zasl araer fxar a1 fF7 ®
AR AIE T 1 Wig T qw
Widh ¥ SasT $15 o™ A8 faar,
Faer #1€. Aarq A faaT ) a8 ox
dsqifag. aara &, f99 & gear
qigar 3

40 Al dt A FQAH FT %62
#¥% fp ag ot sdflas & av ag @y
far @z ¥ M gfwaq sfa@d «
q, 9 § ataat a9gal £ s aifess
338 & Ag-FATA 3 H agd Wi »J§
TAE 2R FT GW® adWEiwd)
wiftezaama 4 § A ¥ gy qamar
qi, 3% agg wiw afaa, ...

Jagemafa © Iz Aalg T @ B,

+ W famI Qi ¢ STawIafa
witza, »ifzga 3388 fasd =t
% fag & f5 fa9d awt &1 w, 9l
FaT GOF & sHlww g7 & @
Wrgqr afge | #fyw @a dex ®
o §F e g oW fawe @
&Y & @ Wik I A, Y8 fuw
&7 AIEH A& AT A, | . ()

Ht Va A5G fag : Feg T g
g it uediy g@ w g d.. ..
(zaaum).
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THE DEPUTY CHAIRMAN; I will first
put the Amendment of Shri Ahluwalia...

SHRI GOPALSINH G. SOLANKI (Gujarat);
Th, Minister gav, wrong interpretation. Sub-
clause 3 provides for other “backward classes
to be treated on Scheduled Castes/Scheduled
Tribes basi; and other backward classes are
already recognised under the Constitution in
various States. This Commission is not to
operate only for Central purposes. It is for the
States also. Will the Minister please state
whether the States' other back-war, classes,
thei, welfare, etc, will also be looked into by

thi;g Commission or not?

ot Tw faag qeRm w5 w3 |
el T @t &1 HOW mHie #
gt aw feeifuw a1 FigwT § eIt
i fopis § T g9 ssa adwd
F1 Tawfei #1 A g W AT AR
qga SRdt WO & ST W@ §)

= v oew fag : ¥@ & WM
TRAT ¥ WY FedET & 1% ¥ Wfe.
S & S9RF AT W WIGRT FT AT
F oAt we fww W

ot Tm fater qraane @ ST
e, yNEr wE g fy 888 F
A W Swe afwwT € 9w
Aae wifeeT a9k § swh W
¥ et SIS ST QT g A SR
Tgdq 0¥.4i., T4, I, & W AHS
§ gy TAEr ST Gl o wA
Wadia Geew 97 Yy & g E &
Tt 75 73 6% & f5adi wg@d. ..
(zmam™)

Wt R JW aRE (IEL NR) ¢
RIRAET, §d st § ospdr Ug S€Y
T 5 gn deqr s Fr W
B owT 3 1 Afe ol e ¥
YT G Ar A ¥ fw Sw @
7re Alfy d5aS o & g Hoadd
e TNGH 9 a5 29 °F 9T 5
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qzafr adt 7T 1+ oF A TATAHE
A 3 3 fr 2w dxE afiww
e =y -'rrr #TX, ArAfia ITHAT
fafacee o, .. (eaaam) wEdiE fw
mar‘l 30 %rt%a' 9 Iw Eﬁféfﬂl
wiEw fafreze ag T, wEaT & v
T g5 W gaAfad dead Wy N
ge‘*i’rag"rw AQA; T oOF A
reRdy aft 33 & & sred wiewr 1A
RLGTT §  AAAT 91857 § f7 @
FT #1 gfezmor § 7 IwsuTA a‘a“r
Wi §6 917 ¥§7 & 4w A o
TS ATF £33 §, FROW A&y i §O
e 3 ¥ 1 T9% war ghego 7

dal atal & f5 guwiz & gfsc =
AT ¥ g AR ¥ wfae W aw
F1 fadratova mrar &, .. (sweaw)

+iY T fara qraeT - ST
HEvgal, ¥ 47 g Al A ST
@y €. .. (THaw)

oY v ST fag ¢ (ST SR
gfx 6 =& g AwT g7 § 7
A¥H WA FE AT T a 1T
gt gfemid &, sk7 w1 WG |
{waam)

Y T 4Ty qrad™ - we, At
U AR AR N W 3@l § ¥ W
2y | FEAr =g 5 7 & suw
A AT g @ & T 41 9 999
FEr wWGh T QG § W T 8@y
weff wan Fe T 8 1% A
Helv, ST Jaw Wey WL wwiw wHef
waT 520 v Asq W0FW F Fyhr-
fel @ gefr A ST Yot G o
X oaiw v ¥ owl v oaw Swal
T FE@ £

o} W WO AT TeF R H
" gdt ot ¥ afi wamn fr
T AW wan ot & o e g K
fagqrr =11 AT ¥ (Weuw)

THE DEPUTY CHAIRMAN: Now I will

first put the amendment of Shri S, S.
Ahluwalia for reference of the
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Constitution (Sixty-Eighth Amendment) Bill,
1990, to a Select Committee of the Rajya
Sabha to vote. The questions is:

*That the Bill further to amend the
Constitution of India, be referred to a Select
Committee of the Rajya Sabha consisting of
the following members-.

Shri Ram Awadhesh Singh
Shri Subramanian Swamy
. Shri Anant Ram, Jaiswal
. Maulana Obaidullah Khan
Azmi
. Chowdhary Ram Sewak
. Shri Sikander Bakht
. Shri G. Swaminathan
. Shri V. Gopalsamy
. Shri Chaturanan Mishra
10. Shri Dipen Ghosh
11. Shri Shankar Dayal Singh
12. Shri Ram Jethmalani
13. Sardar Jagjit Singh Aurora
14. Shri rishan Kumar  Deepak

Bowo -

o 0 N W

15. Shri S. S. Ahluwalia

with instructions to report by the first day
of the next Session of the Rajya Sabha."

THE DEPUTY CHAIRMAN: Those in
favour may please say 'aye'. Those against
may please say 'no'. (Interruptions) .

SHRI S. S. AHLUWALIA: Madam,
ayes have it. (Interruptions).

THE DEPUTY CHAIRMAN: I will put the
motion once again. (Interruptions)

SHRI S. S. AHLUWALIA; No, Madam,
ayes have it.

THE DEPUTY CHAIRMAN: There Will
be a division.

SHRI S. S. AHLUWALIA: No, Madam.
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SHRI S. S. AHLUWALIA: Madam, Ayes
have it.

THE DEPUTY CHAIRMAN; The
amendment is negatived. If you want division,
you can have it.

SHRI S. S. AHLUWALIA; But, they said
"Ayes". So Ayes have it.

JAARTARY : TR pdda i, w07 H (R
LA HE H1EQ, 43 WA V.. ..
(zaguw) :

oft Twt waw fag . wegafashi &
HhasAreT ® i AV L. ()
T A IF HETG RAW R -
fat wip &l g% &1, ... (s@uw)

THE DEPUTY CHAIRMAS: I shall
now put the amendment of Shri ......................
Please sit down.

SHRI DIPEN GHOSH (West Ben
gal): But, this is a Constitution
Amendment Bill ---------

THE DEPUTY CHAIRMAN; Why is he
disturbing? I would request you t, please sit
down. Otherwise I will have to ask you to
leave the House.

= o1 sy fag o Wi SETaT @
AFry fgaar faq)

Faawwafa w12 dd of At gl
g e g @ 7r oum Qur wvE W
At g fa SR A fawar &%
wiq @5 ared i

SHRI KHYOMO LOTHA  (Naga
land) ; Madam,--------

wfy IR SAST Vg ;42 A ar
ez ... (smawm) @ ad
Syr | ETHTT o K A veqr § 7

FJoawata | T gAgR A, J TR
& 7 gz T, SEF Sl fﬁ'_‘ﬁ%n'
o FEATE &7 A AT A 2
7@ siard oA aas Sfg

oy
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SHRI KHYOMO LOTHA: Madam, I want
to raise a point. I had sought.
(Interruptions)

THE DEPUTY CHAIRMAN; Mr. Ram
Awadhesh Singh, if you don't listen, I am
going to ask you to please leave the House.

St un qww 6y : 4y AW
fagait ) agas E FA 50 ug
ATy AE AaT & F AH WHT AT E |

(At this stage the hon. Member left the
Chamber)

SHRI KHYOMO LOTHA; Madam, I
hardly speak. And when I speak, I give only
short speeches.

THE DEPUTY CHAIRMAN: You can
speak on the Third Reading. You cannot speak
now. There is a certain procedure. I cannot
permit him at the wrong place. I will allow you
at the Third Reading stage. Please sit down. I
cannot permit you at the wrong place. Please
sit down... I cannot permit you. It is against the
rules. I will allow you at the Third Reading
Stage.

SHRI KHYOMO LOTHA: In that case, I

am walking out.
(At this stage the hon. Member left the

Chamber)

SHRI H. HANUMANTHAPPA: He has a
certain complaint. This is not in connection
with this.

THE DEPUTY CHAIRMAN; He said that
he wanted to make a speech. He did not say
that he wanted to raise a point of order. You
call him back. Let him make his point of
order. As everybody heard, he said that he
wanted to make a short speech. And I said, I
will allow him at the Third Reading stage. If
he wants to raise a point of order, let him raise
it. You call him back.

SHRI KHYOMO LOTHA: My only
point of order is

THE DEPUTY CHAIRMAN: Please,
et me hear him. I have the right to
near.
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SHRI KHYOMO LOTHA; My only
submission is this, When I sought time to
speak on this Sixty-eighth Amendment Bill,
as a tribal I wanted to give a few points of
suggestion. But I was told that there was no
time and my name was not .given. Now I find
that it is 6 o'clock and so many irrelevant
things have been spoken. Even the Minister
himself raised so many irrelevant things.
What is this? This is very unfortunate. I have
been watching the proceedings in the Lok
Sabha since yesterday... (Interruptions).

6.00 p.M.

THE DEPUTY CHAIRMAN: If the
Member wants to speak on it, there is still
time. ... (Interruptions > . ,.. Just a minute.
Listen to me. If your party did not give you
time, still, at the third reading I will permit
you to speak.

SHRI KHYOMO LOTHA; It was from
the Chair.

THE DEPUTY CHAIRMAN: No, it is not
from the Chair. It is the party. I will ask the
Whip to get up the explain to him. Perhaps,
he doesn't know. But I will permit you to
speak at the third reading. Please sit down.

SHRI KHYOMO LOTHA; Irrelevant
things have been raised, provoking the
Members unnecessarily, but I could not be
given even three minutes to speak.. .
(Interruptions) m m.

THE DEPUTY CHAIRMAN; Honourable
Members, please. He is from a backward
class. I can understand a Member wanting.. .
(Interruptions) Which class is he?...
(Interruptions) Tribal? 1 don't know what
class he is . . (Interruptions) ..

SHRI G. G. SWELL; I
(Interruptions) ...

THE DEPUTY CHAIRMAN: Please sit
down. .. . (Interruptions) ... | know Members
by the name.. . (Interruptions) ... Sit down.
Don't get angry, please. Sit down.
(Interruptions) ...

know...

[31 MAY 1990]
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SHRI G. G. SWELL; I don't come from a

backward class.

THE DEPUTY m CHAIRMAN: You are
not. You are most forward than everybody
else. All right.

SHRI G. G. SWELL; I am not a backward
class Member. 1 am the most forward
Member.

THE DEPUTY CHAIRMAN: Every
Member of the House is very forward.
If any body wants to speak

SHRI G. G. SWELL; I challenge anybody.
Don't use this  word.

THE DEPUTY CHAIRMAN: What are
you challenging?

SHRI G. G- SWELL; Don't use this word.
I am more forward than you are, I know
much more than you do. ... (Interruptions)..

THE DEPUTY CHAIRMAN-. Cool down.
. .. (Interruptions) ... It was not your matter.'
The Member wanted to speak. If his party
did- not give him time... (Interruptions) ...
Please, keep quiet. To me everybody is
forward. To me there is no SC, ST, to me it
doesn't matter. To me all Members are
respectable, and if any Member wanted' to
speak and if his party did not give him time. [
will give him time to speak at the third
reading—I promise. . . . (Interruptions'). ..
Please sit down.

SHRI G. G. SWELL; But don't use the
word "backward."

THE DEPUTY CHAIRMAN . Mr.
Ahluwalia, do you want to withdraw or do
you want to make your speech.

SHRI S. S. AHLUWALIA; I want to
srjeak, Madam.

Swawmef - HES: | F WA
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Constitution
[sft FTrmsfia farg srgean ]
qigml, 75 637 Iy
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[RAJYA SABHA] Bill

T AR SR F oouw ¥ Swr
TR ¥, W ur ammaAfe

ot gy for  wgaetfear o
m;ﬁeﬁ? FAEI T &Y iy A9y
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THE DEPUTY CHAIRMAN; We will
discuss it later.

st gomdta  fay wgasifer o
AT W wuE w1 E whoOW T
Eixdl ﬂﬁt 21

rawmly : Sfve, 3 @ @
™ g A sy 43 qrge

. 9 g oty gt
iR R A i O
FEETIAT HUTRE 7% |

THE DEPUTY CHAIRMAIN; No. no. I
will first put the amendment of Shri S. S.
Ahluwalia for reference of the Constitution
(Sixty-eighth Amendment) Bill, 1990 to the
Select Committee of Rajya Sabha to vote.

Wt gy fay wggfern o

TR AT WISk am w1 faw
THE DEPUTY CHAIRMAN; There was a
confusion in the House. That is why I am
going through it, please. There was a
confusion created. That is why people did not
hear it. This is Constitution Amendment, We
have-to record clase by clause. That is why
we are doing it for the benefit of all the

Members.

-

9% W e R Al B E @D
difse #ix wwe faggr sv R & @
fazgr #if=e

. St gemia teg st
UEE, O Qi wp v £ Ay am
¥ wndt o T e o Sraw
T F g wEd T W gw qel
nAIRYT &
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THE DEPUTY CHAIRMAN; I shall first
put the amendment of Shri S. S. Ahluwalia
for reference of the Constitution (Sixty eighth
Amendment) Bill, 1990 to a Select
Committee, to vote.

The amendment was negatived.

THE DEPUTY CHAIRMAN; I shall now
put the amendment of Shri V. Narayanasamy
for reference of the Constitution (Sixty-eighth
Amendment) Bill, 1990 to a Select Commit.
tee of the Rajya Sabha to vote. Are you
withdrawing it?

SHRI V. NARAYANASAMY: Since I
have other amendments, I may be permitted to
speak on those amendments. I withdraw
this amendment.

The amendment was, by leave, with
drawn.

SHRI V. NARAYANASAMY- First of all
respect the Member. (Interruptions)

THE DEPUTY CHAIRMAN; Order.

I would not like you to disturb. again the
Chair, please.

I shall now put the Constitution (Sixty-
eighth Amendment) Bill, 1990

to vote.

Under Article 368 of the Constitution, the

Amendment will have to be adopted by a
majority of the total membership of the House

and by a majority of not less than two-thir8s
of the Members of the House present and

§'33‘7[ L i voting. The question is;

"That the Bill further to amend the

smgr Constitution of India, as passed by the Lok

Sabha, be taken into consideration."

The House divided. THE DEPUTY
192 Noes.. nil
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Ayes—192 Deepak, Shri Krishan Kumar

Afzal, Shri Mohammad
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram

Amrita Pritam, Shrimati
Ansari, Shri Mohammed Amin
Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Azmi, Maulana Obaidullah Khan

Baby, Shri M. A.

Bagrodia, Shri Santosh

Bakht, Shri Sikande r

Balanandan, Shri E.

Balaram Shri N. E. Barongpa, Shri Sushil
Basumatary, Shri Amritlal

Basu Ray, Shri Sunil

Bekal Utsahi, Shri

Beniwal, Shrimati Vidya

Bhandare, Shri Murlidhar Chandrakant
Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanki
Bhattacharjee, Prof. Sourendra

Biswas, Shri Debabrata

Buragohain, Shri Bhadreswar

Chakravarty, Shrimati Bijoya
Chanpuria, Shri Shivprasad
Chaudhary Harmohan Singh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.
Chowdhary Ram Sewak
Chowdhry Hari Singh
Chowdhury, Shrimati Renuka

Das, Shrimati Mira
Dave, Shri Anantray Devshanker

Desai, Shri Jagesh
Dhawan, Shri R K.

Faguni Ram, Dr.
Fernandes, Shri John
F. Fotedar, Shri Makhan Lal

Gaj Singh, Shri
Gandhi, Shri Raj Mohan
Ganesan, Shri R. alias Misa P.

Ganesan Gautam, Shri Sangh Priya

Ghosh, Shri Dipen
Gopalsamy, Shri V.
Goswami, Shri Dinesh
Goswami, Shri Ramnarayan
Gurupadasamy, Shri M. S.

Hanspal, Shri Harvendra Singh.
Hanumanthappa, Shri H.
Hariprasad, Shri B. K.

Hashmi, Shri Shamim

Jacob, Shri M, M.

Jadhav, Shri Vithalrao Madhavrao
Jagmohan, Shri

Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram

Jani, Shri Jagadish

Javali, Shril. P.

Jogi, Shri Ajit P.' K.

Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh

Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kenia, Kumari Chandrika Premji
Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj

Kiruttinan Shri Pasumpon Tha,
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Kore, Shri Prabhakar a.
Kotaiah Pragada, Shri
Krishnan, Shri G. Y.
Kunjachen, Shri P. K,

Lather, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo

Madhavan, Shri S.

Madni, Shri Maulana Asad
Mabhajan, Shri Pramod
Mahendra Prasad, Shri
Maheshwari. Shrimati Sarala
Maheswarappa. Shri K. G.
Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli

Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Md. Salim, Shri

Mehta, Shri Chimanbhai
Menon, Prof. M. G. K.
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohanty, Shri Sarada
Mbhapatra. Shri Basudeb
Morarka, Shri Kamal
Mukherjee. Shri Samar

Naik, Shri G. Swamy
Naik, Shri R. S.
Nallasivan. Shri A
Narayahasamy. Shri V.

Pachouri, Shri Suresh
Padmanabham, Shri Mentay
Palaniyandi. Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Parmar, Shri Rajubhai A.
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Paswan, Shri Kameshwar
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M.
Patil, Shrimati Suryakahta
Patil, Shri Vishwasrao Ramrao
Puglia, Shri Naresh C.

Rafique Alam, Shri
Rahman, Shri Mohd. Khaleelur
Rai, Shri Ratna Bahadur

Raja Ramanna, Dr.

Raju, Shri J. S.
Ramachandran, Shri S. K. T.
Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh
Reddy, Dr. G. Vijaya iMohan
Reddy, Dr. Narreddy Thulasi
Reddy, Shri S. Jaipal

Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salve, Shri N. K. P.
Sarnantaray, Shri Pravat Kumar
Sanadi, Prof.I. G.

Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Shah, Shri Viren J.

Sharma, Shri Chandan I

Sharma, Shri Krishan Lal

Sharma, Shri Satish Kumar
Shiv Shanker. Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Digvijay
Singh, Shri K. N.

Singh, Shrimati Pratibha

Singh, shri Ram Awadhesh  Singh,
Shri Shankar Dayal
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Singh, Shri Surender
Singh, Shri Vishvjit P.
Sinha, Shrimati Kamla
Sivaji, Dr. Yelamanchili
Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh
Som Pal, Shri

Sreedharan, Shri Arangil

Sushma Swaraj, Shrimati

Swell, Shri G. G.

Talari Manohar, Shri

Thakur, Prof. Chandresh P.
Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D. K.

Tiria, Kumari Sushila

Topden, Shri Karma

Trivedi, Shri Dineshbhai

Tyagi, Shri Shanti

Upendra, Shri Parvathaneni

Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.

Venkatraman, Shri Tindivanam G.

Verma, Shri Ashok Nath
Verma, Shri Kapil

Verma, Shrimati Veena
Verma, Shri Virendra
Viduthalai Virumbi, Shri S.

Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh
Yadav, Shri Ranjan Prasad
Yonggam, Shri Nyodek

Noes—NIL

The motion was carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the

Members present and voting.

THE DEPUTY CHAIRMAN: We shall not
take up clause-by-clause consideration of the

Bill,
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Clause 2; Amendment of article 338.
SHRI S. S. AHLUWALIA; I move:

"That at page 1 and 2 after the
words "Scheduled Tribes" wherever they
occur, the words "and Back-ward and

SegawtE . azTarfaar ) Sifag
q FAw F AT

o qurwy fag sgeifeat
#gear, 7 fagag o Gegm mE
164 eraf ET & 9 3 v T
g § mugl U _wwda g g 9T
AT & Aigg T oS dd TeEs g
TT  HTHT AT AEAT O\ A8
az & 5 wifege 338 & ama oY
g fagay ¥ dMgw wAT R @
2, su¥k wIS {3) WiewgeEh 7@
foen gam & T o

Minority Communities" be inserted."

The question was proposed.

"In this article, references to the
Scheduled Castes and Scheduled Tribes
shall be construed as including references to
such other backward classes as the
President may, on receipt of the report of a
Commission appointed under clause (1) of
article 340, by order specify and also to the
Anglo-Indian community."

wgrear, wifess 340 § TN
(1) & agrusa s we fafaa
F Ak ¥ owEt W § 0 AW s
Sy modr fodd tw A § A wicged
# faaft ot wadifee wieat & 9w
¥ A A HIH-AT AR TR
fo Hew gama f foiid I
q Wed WO f@AT QM | TTEWRT
T als &1 T fe wew W AN
foid ot ol W WE giaand SE
gt & Mk e ga Sy @@ ad)
AERT wZ @ ¥, A TWE W
sAgl F =g Wi dEE FNT AT
fiegs Zidsm & Alg O WiT wHl

o

ST R 9T
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Hafea fefgae wif

Ttoweh pEEIgE S wRAE adf Py fpar ? sac o wdr @
we T § ag aF winty § WO are & ot weear S (=wamwr)

3% Tamg qmE BT & w1 v

SHRI V. GOPALSAMY; Chandra Swamy is

FE AT @ g #e Wyer F1E doing this in Fatehpur only to bring a bad name
T 9g¥ w18y~ AN ® &@®a | g& to Mr. V.P. Singh.

Aty w7 5 fam f & s@@E
g M AT A swT TR G
fo dandi & wg Fo wd W
WY GEaT X cHF oqEwW €7 K
Y frar g ) w8 fg  AEmd §
AT ¥G ol T gEEr fRU S
fear wrry %3t ag |z 74 T AL
8 dn F1 fFifasa & wiww =30
FTH FHF RS @@ 9w fro )
WA, gl & amg Wy 119
arfrg A IAF dTUq WE § qmT
faagalt 3 ufwrd ¥ weETw www
ghom & gar &t wE 0 g9k TwE-
Z#Y FT fog Wy | TEF 18 ovd
& U W §y  fgar  amT
o 17 a3 % 3987 Am o
AL A4 AT W SEE AW ST
Faq fag sy B et fxmaary ganrd
faz =r ffwr o 9 1 FEE
Afl O e 57 Ihwr ewemtdo
Arze e w aff forg w@r g 7
ary ¥ 8 dare aff gwonmrediTo
. fooid fagy w1 1 wEMar ® SI9R
A1 & wERar ¥ wFwr 5 9 6 g
4T FEAATE ST AT QU ge fEag
1 TRl g&7 & | AEEAr A ad
R T oA ar IO am g
27 ardh w1 Ba@ R § 3R w
arY § AW W TH wEr ez agt ¥ w4
sife & @it 7 gmar &gl @
FAHT OF G F 5T IR W FH
B fa¥ 1 w3 ag faer @t Sasr
IR W FuF g ¥ fA¥ mrar
q Jux) qui Fagwoarfy & S &
WA AT A O qRERr ST gea
& qtag arw ¢ A Sww £ s
# #4t At Fsrfy vy PoEwma
FIZYT ¥ 77 ghewAT I ngaar FI
At ¥ faars #F adf Fzefr w3l ?
ANT AT T WrE & oy =gf F w7
dam & afasrd &t g3 & fay
w¥2gT =1 ofar =W ad

SHRI H. HANUMANTHAPPA: As you

‘g did earlier. (Interruptions).

THE DEPUTY CHAIRMAN: No

. cross-talk please.

ot giohe For wpoqefey
AT, § RI9ET IGIAT argar g
s nifesw 308 & F | T

AT § Sud FEew ol gar, W«
1T F@r g 1 &g wre agHt
AT IEF agq qnveA @ W &A@
gew WA 71 e 3 fawsue
¥ agd w5e ava? wfvdie w1 oY
hgr A1 gwar u@i, foasy @ Ser
@, WX QI FAFT I3 AT A4r )
i A Ay mr | wifs Enl
G0 & W% S-Sy wAT ¥ foemw
TRA e fear ¥ W fhaTe ordar
I F AT PRI TE WEA  avwe
& -foe ¥ Hir dwed A -faw
¥ wa ap o Fr awImd faw
¥ a8 AT a® oF QAT AT
wims w1 fod Wy g faar
w4t & ag avwe E fau & ) o«
T ¥ WYY &% ag foema A #T
w ) adiear, ag deard aegiTdy &
wro-atyg . | (sad)

At @ amt  (IAC W) !
e ST R ﬂg" &7 faqr qT....
(wwm)

Wt graew fog swgguiea
s ReAT arg FG 1 AC U Arag
1 @ W W. ... (mAgWw)

ugrear, Sh T F FFIT AEAT E
fr 2n sifaEa-338 ¥ Fafe-3 ¥R
ad uwy gfzua mmar & ) fag @
ag 8fIR FAT 91 IW 9 FWIR
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[+t q3Fasiia Fug wzegaifarm]
gfag & qza fod oaT gfeaq o
B AT segfadir § ard¥hmrd
faar STqr Wy 3T e TH JRALTA
RN ar fesdi w ar A T ar
afgcst = wraAifcd wrafad S A8
frar quar ar, (&% oy ffenw &
foar srEr Wi % it gay
¢ faqre § i@ svgied ¥
feora o Fhers & Ty war
gr WMT ¥u3 3IF Taw ¥ IUa
g% ? zAwr ¥T § FoFoWo I Wy
TAET O% SurEy § Wi foamy A9y
Afadey ¥ wdatdr e & iF:

"The B.J.P, will widen the scope of
present Minorities Commission and convert
it into Human Rights Commission to take
care of the just rights of all individuals,
groups and communities, not for minority
com-munties "

ag Araded  gafady o Th
Y SeCIRAT TEN fRw & BT
e seafadi wr wg garar
Ay § i F4¥ ATTEIT B JaT
argy &1 g, L Arzfra-358
& FIT a7 ANT WIEF, WHT AR
AT HI% DAY I Brsy 3h FrAUE ¥
AT ag FEIE FAfdT v W
T ST AR argids B @
Y | A A ot gmaAra &,
MT fdr o faw §, far oot
AaEATEr seafd 5 wgm § @
BRI 9T 19 HIET 5 G AASIT
qrgar g ar adl swar &, dfgam
B q3q arzqr g uT FE ArEST g
AT UTEAT 2,99 IO Hiaq WiE ad
MY & ATaT HIG T 2 & wTw
ATTHIT HLIAT HiET w qAIHT,
fadvit wrd wY qATEHT,  SATEIN
ATTIA %7 AAIEY U ATAT EIEH
YFT TR FT AW HaR %‘aar RE
gH AEF & AT w WT FUG tnz’f
F 1 wd|ar, ANk qeaw § 0§
il ARy F AR AwIEET g fum
4TaT ATga FFAXET M qg T WA
FY ¥aT ¥ WIF AFF 9= Ae ¥
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A ag 999 TR AAGT 0T
il Fediegat & T Tl €
a5 AFIR FIE m.zzmﬁ T g
gwe WA F 1 AR TR L
AT JAH mm@’r ¥ gaaz g o
srzrlefmra ordf ¥ Tur & wtw
graf ¥ fefafRwes waz arg fogr
A 1 wiwE o & awere & ooy
Fraw aqamar 41, §F at®r a|maryy |
(emaam) 1o nRTFT F RN
Fifew Fadt @Y JAT AN AT
T a1 7 wifmgyne % ofwr #
HZL 1o THF FT AAAT o ATAr HIZR
aFEEsT &y gurdt wh § ag I
w fumE wrHera X wmd L
{(sraawm) -

LA

grawwafa & qaT ¥, ¥ oved
ot azer nw fag sgqarfar - &
mmtargisa&ww%mﬁ'
F R TEN T 1T § S arar
i F e T & SwE A 7
Aret wg @ ) § TN F@
FTAT W1dA FF | gW SN wav QT I
ford vy WET wRIAT dodle r:r
Jgar £ ) TH EAG (7 Hud T
femmar sitaT & 1 atar wiga #
gedlR femidr s w7 T far &
famre & g (SUEam) s
m%a ArFERT w geAre femar
w1 fRar 1 ()

SHRI JAGESH DESAI; You have stopped
it. 1 charge you.

SHRI V. GOPALSAMY; Why did the

Congress fail to unveil the portrait? Why did
you fail?

SHRI S. S. AHLUWALIA: I am talking
about the television. You will not understand
my point.

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, your speech is not of a general
kind. You are speaking on your . amendment
only. Please take your seat. I am putting the
amendment to vote. (Interruption). Please sit
down. You cannot make a speech,
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ot grdw  fag wggafon :
AT w@ww § § TR Qg
T qg@RIT ¥ fF o3z med disaw
gar My, (sra)

FaawRiw : w W FFW 1

=t grEwte fag  wETfamt

¥ nra® smaw § ovww wwrE
€ WA ¥ f& oy Sawy fag
& Jui ag guwIT [ER | AE @
vt dwa¥ wwima ¥ faw T§ g
¥ FRERA 7 GeAns o go UF
Peas miaw | migarRE sAmR @
Sfautt ¥ agT aTET 1 AF FNGF
RISAA § Iy UWARg &t § AT
HRAGT § 2 Tivgra 5rel ud ey
T ANt wtfamd Ser SsINT
ity § nomr miede qww S
i

dhua dw-1, safa 3, qm
ey mr

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, you have also moved
amendments I will allow you to speak only on
one amendment. Either you speak...
{Interruptions).

SHRI V. NARAYANASAMY: I have a
right to .speak on each and every amendment

THE DEPUTY CHAIRMAN: You make a
short speech.

SHRI V. NARAYANASAMY: I do not
want to give up my right.

THE DEPUTY CHAIRMAN: Keep quiet.
Don't start the confrontation again. You have
got two amendments. One is
(Interruptions’)

SHRI V. NARAYANASAMY: I would
like to speak on each and every amendment.

THE DEPUTY CHAIRMAN: Just a
minute. Why are you in such a hurry? I think
you are in a hurry to speak also.

[31 MAY 1990]
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1990
SHRI V. NARAYANASAMY: Ma-dam,
you were telling that you would allow me to
speak only on one amendment. I have a right
to speak on all amendments.

THE DEPUTY CHAIHMAN: I am not
saying 'no' to you. Are you going so speak on
both of them?

SHRI V. NARAYANASAMY: That is
what I am saying.

THE DEPUTY CHAIRMAN: O. K. Go
ahead Speak, here for the whole night, I am
not bothered. Delay it as much as you want. If
you want co be here till 12 o' clock, please go
ahead and speak.

SHRI V. NARAYANASAMY: Madam. I
move:

"That at page 1 in para (2) for the words

five other members' the words "eight
other members' be substituted."

3. "That at page 2, after item (b) the
following be inserted, namely:—

(bbb) to take action in appropriate
cases on the violation of safeguards
provided to Scheduled Castes and
Scheduled Tribes under the Constitution
or under any other law for the time being
in force or under any order of the
Government.'

(bbbb) to punish the persons if
proved, who involved in the violation of
safeguards provided to the Scheduled
Castes and Scheduled Tribes under the
above-said provision for a period of three
years and more."

The questions were proposed.

SHRI V. NARAYANASAMY: Madam
Deputy Chairman, if this Constitution (Sixty-
Eighth) Amendment BUIL, 1990 is brought to
this House as Ramdban Bill, 1990, it
would have
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[Shri V. Narayanasamy] been more
appropriate because this Government could
not accommodate him in the Cabinet and they
could not give him any other rightful position
in, the Government.

THE DEPUTY CHAIRMAN: Please do
not mention the name of a Member of the
other House. I request you not to do that.

SHRI V- NARAYANASAMY: He is a
Member of the Commission.

THE DEPUTY CHAIRMAN: It does not
matter. Please do not mention the name of a
Member of the other House. Please talk about
your amendment.

SHRI V. NARAYANASAMY: I am not
referring to him as a Member of the other
House. I am referring to him only in his
capacity as the Chairman of the Commission.

THE DEPUTY CHAIRMAN: Refer to him
that way.

SHRI V. NARAYANASAMY: I did not
say that he is from Lok Sabha. Why do you
say that?

THE DEPUTY CHAIRMAN: As the
Chairman of the Commission, he cannot
become a Minister. Only as a Member of
Parliament, he can become a Minister. I do
not want you to refer to that. You refer to him
as the Chairman. But don't bring him in as a
Minister.

SHRI V. NARAYANASAMY: Madam, if
you go through the Bill, you will see that thig
is only recommendatory in nature. The powers
'given to the Commission are only recommen-
datory in nature and not mandatory. Now we
want that more powers should be given to the
Chairman. Our aim is to see that the
authorities have the powers to punish a person
and not simply make a recommendation to the
Government. Even after the reports are laid on
the Table, no action is taken by the authorities
concerned whether it is the Central
Government or the State Government.  The
Minister

[RAJYA SABHA] Bill 204
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is now canvassing for the cause, of
Scheduea Castes and Scheduled Tribes, but I
would like to know from him whether he
agrees for giving more powers to the
Commission. Secondly, Madam, I wanted
that this should be reclassified as the
Scheduled  Castes, Schedule®  Tribes,
Backward Classes and Minorities Commission.
The reason is that though the Mandal
Commission had submitted its report, no action
has yet been taken on its recommendations.
And  theteafter when the Minister, Shri
Ram Vilas Paswan went to Madras, he had a
discussion with the Chief =~ Minister of Tamil
Nadu there and afterwards in a press
conference about fifteen days back, he said
that this Government would come out clearly,
about its decision on the Mandal
Commission's ereport. Now more than
fifteen days have elapsed; the reaction Of
this Government on the Mandal Commission's
report is not known till date. Madam, Shri Ram
Vilas Paswan, the hon. Minister gave a press-
release. The people of this  country have
been eagerly waiting to know whether this
Government will fully implement the Mandal
Commission's report or not. In spite of the
announcement made by him, he has not
taken any steps to implement it. Then
thirdly, Madam, about the minorities
Under article 338, there is a provision for
safeguarding the interests of the minorities
also, but the present Minorities Commissin has
not been given a statutory  status. They
have been demanding it for a long time.  But
the BJP in their manifesto and also the BJP
President have been telling that the Minorities
Commission should not be given a statutory
status. And Apart from that, he went to the
extent of saying, and I will quote:

"Mr. Advani recalled that he made a
suggestion to the National Integration

Council that that the
Commission has been meant for minorities

Minorities

or Scheduled Castes is misleading and
encourages divi-siveness."
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Madam, such a statement by the Pre
sident of the BJP that if a statutory
status is given to the  Minorities
Commission  and also Scheduled

Castes Commission, it will create a division
among the communities ha; created a wrong
impression in the minds of the people. I do not
know if the statutory status is given to the
Commission, how it will create a division in this
country. Therefore, Madam, I want that the
interests of the three communities who are Sche-
duled Castes and Scheduled Tribes and Backward
Classes  including should be
safeguarded and I also want that the Bill is to be
re'classi-fied as a Bill for the Scheduled Castes,
Scheduled Tribes, Backward Classes and
Minorities Commission, The Minister says that he
will come forward with another Bill for the back-
ward classes and to protect the interests of the

minorities

minorities,

H, has said about the Mandal Commission's
report that he would come with another Bill.
Madam, with these observations, I withdraw the

amendment. Thank you.

THE DEPUTY CHAIRMAN: So, you are
withdrawing your amendment?

SHRI V. NARAYANASAMY: Yes, Madam.

(2) The + amendment (No. 2) was, by leave

withdrawn.

THE DEPUTY CHAIRMAN: You are speaking

on the other amendment?

SHRI V. NARAYANASAMY: Yes, Madam. I
have withdrawn my second amendment and I am
pressing my third amendment. I want that the
Commission which has not been given mandatory
powers should be vested with mandatory powers.
Therefore, I am pressing my amendment. But I am

pressing only the first part of my amendment.
oAt Gr-AYT 38§ AR
wHzHT A1 7 : _
St Tafzata srem o F P
AT FT W £ 1 AT Ay wwey
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-,
f& § 2o s1ow & &4
SHRI V. NARAYANASAMY: Ma
dam, I want that the Commission
should investigate, monitor and also
implement. I do not want it to be
a paper tiger only. It should have

teeth and the Commission should give
protection to the Shceduled Caste
people. Today, Madam, lakhs, of
people are enjoying the benefits given to
the Scheduled Caste people and they are all
benamis. This is a great injustice done to
them.

THE DEPUTY CHAIRMAN: The
question is:

3. "That at page 2, after item (to), the
following be inserted, namely: —

'(bbb) to take action in appropriate
cases on violation of safeguards provided
to Scheduled Castes and Scheduled Tribes
under the Constitution or under any other
law for the itme being in force or jinder any
order of the Government.
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(bbb) To punish the persons, if proved, who
involved in the violation of safeguards
provided to the Scheduled Castes and Sche-
duled Tribes under the above-said provision for
a period of three years and more."

The motion, was negatived.

THE DEPUTY CHAIRMAN: Now, we g to
the next amendment. Yes, Mr. Jogi, you move your
amendment.

SHRI AJIT P. K. JOGI: Madam, I beg to move.-

"That at page 2, in item (d), after tiie words
"Scheduled Tribes" the following be inserted,
namely: —

"and such recommendations shall be
binding on the concerning Union/State
Governments or Union territory in as much as
the recommendations are not repugnant to the
spirit and provisions of the Constitution and
therefore, the Government shall be bound to im-
plement it."

The question was proposed.
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THE DEPUTY CHAIRMAN; I shall put
Amendment No. 4 to vote.

Amendment No. 4 was negatived.

SHRI H. HANUMANTHAPPA:
Madam, I move—

5. "That at page 2 after item  te)
following be inserted, namely:—

") To recommend for taking suitable
disciplinary action against the official or
officer or person who was found quilty of
violation of the Presidential directives and will

210
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fully neglected or acted against the

safeguards prvoided for  protection,

welfare and socio-economic develpmeht of

Scheduled Gafites and  Scheduled
Tribes."

7. "That at page 2 after (7) the following
be inserted, namely:-—

"(8) Where any such recommendation
for disciplinary action relates to Central
Government/ State Governments, public
undertakings, cooperatives 6r other ins-
titutions or  administrations,  such
authority should proceed with taking
action and report back to the
Commission the conlplidtnte."

6. That at page 2 offer para (7) in item (c) for
the brackets and figure '(8)" the brackets and
figure "(H)" be substituted.'

The question was proposed.

SHRI H. HANUMANTHAPPA: Madam,
before I speak on my amendments I want to
say one sentence about the remarks made by
the Minister in his reply. He said if
Jawaharlal]! &ad been there, he would not
have walked out while passing the Bill.

The day before yesterday, our walkout was
not on the Bill but for sdmie other reason. Our
party did not Watt-out on the voting of the

Bill, in pawing the Constitution (Amendment)
Bill.

Coming back to this amendment, Madam,
the Minister has agreed;

I have noted it. I have taken him to be hundred
per cent correct. So this special amendment
has been brought to give more powers to the
Cornmmis-sion so that it can be effective. . A..
gentleman who is committed to the cause of
Scheduled Caistes and Sche-duled Tribes,
being the Chairman, lir. Ranadhan will make
only such reco-commendations which can be
followed and wiflcli will be within the rules.
So my amendment is to recommend
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for taking suitable disciplinary action against
the official or officer or person who was
found guilty of violating the Presidential
directives and wilfully-neglected or acted
against tha safeguards provided for protection,
welfare and socio-economic development of
Scheduled Castes and Scheduled Tribes.

The Minister, while accepting the spirit,
says in other Commissions we have not
included this provision and so we need not
include it in the Act but let it be in the Rules.
That is the argument. But my point is that like
other Commissions this Commission may also
sleep over the matter, If you cannot make a
similar law, tomorrow you may also have
similar complaints that this Commission also
could not do anything because the provisions
are not in the Act.

I request the hon. Minister to accept to
make it more effective, more meaningful.

If you want to give something.

Fgr ETr war fF Frew &Tw
£\ g Avad 1% &, a1 oAver |y
gfa v FAmI ¥ I Wl ) faay
vze AR FHwT ¥, 7 afay wvA A
#7 &% {5 973 @ gadt arvg a8
gt ) .

oAt TR HRAE v [
fara ora w277 € & I9 AE 9y
g et £y Ay 7 ory Ay v Py
qrgara ofr % gw N wd famaa
T ¢, sNfad # g4 sisie § ot
W § | s 42 s st

% @l vl 3 2 U g A
srear argar § 1 83T fyse qrar
grEa wI, gA97 kT 29 T g E oA
gresia # A7 gAwy awg Cear war 2,
I wifaqrie =g §, Wiy 37 £ fear
Ry | TAX A g7 O Tiwaiz
=yt ¥ g 2T Ay ITAT A1 By foardy
¥ 7wy A AUHR F AT g
AT § e 7 faar 21 ag diw
a; & oA THE 5 sTEd

THE DEPUTY CHAIRMAN: Are you
pressing the amendment?

[RAJYA SABHA] Bill, 212

IQQft
SHRI H. . HANUMANTHAPPA: The
Minister has stood up to say something.

A T fata qtemty ogw fad
FEAT &1 wIAHG . 5% T e -faer
W@ ¥ 5 oft Fwagar ¥ 53713, 9%
5(F) § & f& ga sdhwr F arge
g o :

"to make in such reports, recom-
mendations as to the measures that should
be taken by the Union or any State for the
effective ~ implementation  of  those
safeguards and other measures for the
protection, welfare and socio-economic

development of the Scheduled Castes and
Scheduled Tribes "

T vud A% 3z 34, & 8(7) &,
Ia% g oY a9E, FI wiwgar,
wk g oud miwfoamr g 5 2

Aw) srrm F FREY o A ¥ e
=g # aaa Far Ar gfsT aEr,
TAT WY 9 ITHET Y0AT  wAT

(@) frdt @arre a1 Tadta
W A Feur wAT, :
() mwe aw 9T (wvew wgw
FIAT, - ‘ ' '

(%) i =gt & ATAT

3 fedt A sfaa a1 S I
- mealE AT, ' _
() wrfmdl 34T gEaTASd &
qGert ¥ feq qdlimR ST awd,

() ¥ s fawg fad wogafa
fraq 21 saaifeq 7 |

g1 @3 w1 99T §, ug €@ 9%
W4T g 1 @ Tmfme WrxpTls wied
qrEAt Y AT FT F@T § |
4 71§ z@ ¥ M @ ¥ ATy
At § T & wiwltm @am T
TR § f5 SRl 9 arfve =%
forar g _ _

umamafr - i e Wl )
I am putting Amendments No. 5,7 and 8 to
vote.

The amendments (Nos. 9 7 and 8) were
neyatived.
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THE DEPUTY CHAIRMAN: Now,
Amendment No. 9 by Shri Satya Prakash
Malaviya.

S W AN AN ARG HHS-
We do 9 aifowy ¥ WE

Wt T wew AT aed #
AW RIAt Aty ¥2 G 1 Afqww *
ATET 338 ¥ &Aaqd eyt 7
qTaGTT AT .

I beg to move:

"That at page 1, in the last line affer the
words 'hand and seal' the words "and the
Chairperson and Vice-Chairperson shall be
given the rank of Cabinet Ministers and
other members shall be given the rank of
State Minister".

The question was proposed.

it wma gEm wtwelm @ 3T
HY W WEHiT uglw aifw AT
qgfea ax-9rfa A SxrET @l
2 39 W n arta @y swAeqr g WAl
g & aiz § dax Ag @1 FEA
a'att{rﬁ M dufy AdRT 7 mW
3] fo uegefa i faaw ft a@ar
gqsa'%n e W uwm gmTa fzar

"Chairperson and Vice-Chairperson shall
be given the rank of Cabinet Ministers, and
other Members shall be given the rank of
State Ministers,"

70 gara ug ¢ f§ o Wiy
NIERT dAT WY, AN wF WY
ﬁa?mﬁwaa’i%?%aa“rw-%\-w
@ TAF nsuer § Sulsmw AT
A% &, S i Adr @< 5T M
WAt ¢ st Wt fqar Star
| wfroRt T BE W oy oo
Fa ¥ I ¥@ TaT G
gt 5 oY are & = 9,
gfta  #Hma i
frars & T aww F AN
AET 37 W ST A@ w2

i

T

4

- |

4492
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w1 ToF fazr Iroam 1 S Suisay
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™t faur swm, HfEa o swa §
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& 37 Fy U A 1 aw f&Av
EUNE CUR S eﬁ'ﬁaam%.fﬁ
9¥ I my  Ffawe  wWiT ®/E
fﬂfa?zt w1 gatfewrwar g & a1
i "l faan arav & gl @ S
#1713z faar @wgw, cek @ W
7 W faarv faar soat

gvmemfy ¢ e fagyr &%
wE?
o wa wew sl

awaar § s ord w1 56 A
v a0 § '

Amendment No. 9 was, by leave,
withdrawn,

THE DEPUTY CHAIRMAN; I shall now

put clause 2 to vote. The question is-

"That clause 2 stand part of the Bill.""
The House divided .,
THE DEPUTY CHAIRMAN;

Ayes 191
Noes ... Nil
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AYES—I191

Afzal, Shri Mohammad
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.
Alia, Kumari
Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Ansari, Shri Mohammed
Amin Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Azmi, Maulana Obaidullah Khan
Baby, Shri M. A.
Bagrodi, Shri Santosh
Bakht, Shri Sikander
Balanandan , Shri E.
Balram, Shri N. E.
Barongpa, Shri Sushil
Basumatary, Shri Amritlai
Basu Ray. Shri Sunil
Bekal Utsahi, Shri
Beniwal, Shrimati Vidya
Bhandare, Shri Murlidhar Chandrakant
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan
Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Prof. Sourendra
Biswas, Shri Debabrata
Buragohain, Shri
Bhadreswar Chakravarty, Shrimati Bijoya
Chanpuria, Shri Shivprasad
Chaudhary, Harmohan Singh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.
Chowdhary, Ram Sewak
Chowdhry, Hari Singh
Chowdhury, Shrimati Renuka
Das, Shrimati Mira
Dave, Shri Anantray Devshanker
Deepak, Shri Krishan Kumar
Desai, Shri Jagesh
Dhawan, Shri R, K
Faguni Ram, Dr,
Fernandes. Shri John F.
Fotedar, Shri Makhan Lal
Gaj Singh, Shri
Gandhi, Shri Raj Mohan
Ganesan, Shri R, alias Misa R. Ganesan
Gautam, Shri Sangh Priya
Ghosh, Shri Dipen
Gopalsamy, Shri V,

Goswami, Shri Dinesh

Goswami, shri Ramnarayan
Gurupadaswamy, Shri IM, S.
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.
Hariprasad, Shri B. K.
Hashmi, Shri Shamim
Jagmohan, Shri
Jacob, Shri M. M,
Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram
Jani, Shri Jagadish
Javali, ShriJ P.
Jogi, Shri Ajit P. K.
Kailashpati, Shrimati
Kakodkar,, Shri Purushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh
Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan
Kenia, Kumari Chandrika Premji
Kesri, Shri Sitaram
Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj
Kiruttinan, Shri Pasumpon Tha..
Kore, Shri Prabhakar B
Kotaiah Pragada, Shri
Krishnan, Shri G. Y.
Kunjachen, Shri P. K.
Lather, Shri Mohinder Singh
Ledger Shri David
Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Madhavan, Shri S,
Madni. Shri Maulana Asad
Mahendra Prasad, Shri
Maheshwari, Shrimati Sarala .
Maheswarappa, Shri K. G.
Malaviya, Shri Radhakrishan
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Md. Salim, Shri
Mehta, Shri Chimanbhai
Menon, Prof. M. G. K .

(Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
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Mohanty, Shri Sarada
Mohapatra, Shri Basudeb
Morarka, Shri Kamal
Mukherjee, Shri Samar

Naik, Shri G. Swamy

Naik, ShriR. S.

Nallasivan, Shri A.
Narayanasamy, Shri V.
Pachouri, Shri Suresh
Padmanabham, Shri Mentay
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Parmar, Shri Rajubhai A.
Paswan, Shri Kameshwar
Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M.

Patil, Shrimati Suryakanta
Patil, Shri Visrtvwasrao Ramrao
Pugila, Shri Naresh C.
Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur
Rai, Shri Ratna Bahadur Raja
Ramanna, Dr.

Raju, Shril.S.
Ramachandran, Shri S. K. T-
Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulasi
Reddy, Shri S. Jaipal

Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salve, Shri N. K. P.
Sarnantaray, Shri Pravat Kumar
Sanadi, Prof. I. G.

Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
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Satya Bahin, Shrimati
Sen. Shri Ashis
Sen, Shri Sukomal
Shah, Shri Viren J.
Sharma, Shri Chandan
Sharma, Shri Krishan Lal
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiqui, Shri Abdul
Samad Singh, Shri Digvijay. J
Singh, Shri K. N.1i
Singh, Shrimati Pratibha

singh, Shri Ram Awadhesh

Singh, Shri Shankar Dayal i
Singh, Shri Surender
Singh. Shri Vishvjit P.
Sinha, Shrimati Kamla
Sivaji, Dr. Yelamanchili
Solanki, Shri Gopalsinh G.
Solanki. Shri Madhavsinh
Som Pal, Shri

Sreedharan, Shri Arangil
Sushma

Swaraj, Shrimati Swell, Shri G. G.

Talari, Manohar, Shri
Thakur. Prof. Chandresh P.
Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D. K.

Tiria. Kumari Sushila
Topden, Shri Karma
Trivedi. Shri Dineshbhai

Tyagi, Shri Shanti

Uoendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.

Venkataraman, Shri Tindivanam S.
Verma, Shri Ashok Nath
Verma, Shri Kapil i
Veena  Verma. Shri Virendra
Viduthalai Virumbi, Shri S.

Verma, Shrimati
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Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh
Yadav, Shri Ranjan Prasad
Yonggum, Shri Nyodek]

[NOES—N:il]
The motion was carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting. Clause, 2 was
added to the Bill. THE DEPUTY
CHAIRMAN:  Ishall now but clause 1, the
Enacting Formula and the Title to vote. The
question is:
"That Clause 1, the Enacting Formula and
the Title stand part of the Bill."
The House divided, THE DEPUTY

CHAIRMAN;

[AYES—191
Afzal, Shri Mohammad
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.
Alia, Kumari
Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Ansari, Shri Mohammed Amin
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Azmi, Maulana Obaidullah Khan
Baby, Shri M. A.
Bagrodia, Shri Santosh
Bakht, Shri Sikander
Balanandan, ShriE .
Balaram, ShriN. E.
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil
Bekal Utsahi, Shri
Beniwal, Shrimati Vidya
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Bhandare, Shri Murlidhar
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan
Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Prof. Sourendra
Biswas, Shri Debabrata
Buragohain, Shri Bhadreswar
Chakravarty, Shrimati Bijoya
Chanpuria, Shri Shivprasad
Chaudhary, Harmohan Singh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.
Chowdhary, Ram Sewak
Chowdhry Hari Singh
Chowdhury, Shrimati Renuka
Das, Shrimati Mira
Dave, Shri Anantray Devshanker
Deepak, Shri Krishan Kumar
Desai, Shri Jagesh
Dhawan, Shri R. K.
Faguni Ram, Dr.
Fernandes, Shri John F.
Fotedar, Shri Makhan Lal
Gaj Singh, Shri
Gandhi, Shri Raj Mohan
Ganesan, Shri R. alias Misa R. Ganesan
Gautam, Shri Sangh Priya
Ghosh, Shri Dipen
Gopalsamy, Shri V.
Goswami, Shri Dinesh
Goswami, Shri Ramnarayan

Chandrakant

Gurupadaswamy, Shri M. S.
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.
Hariprasad, Shri B. K.

Hashmi, Shri Shamim

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao
Jagmohan, Shri

Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram
Jani, Shri Jagadish
Javali, Shri J. P,
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Jogi, Shri AjitP. K.
Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh
Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan Kenia,
Kumari Chandrika Premji
Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj

Kiruttinan, Shri Pasumpon Tha.

Kore, Shri Prabhakar B.
Kotaiah Pragada, Shri
Krishnan, Shri G. Y.
Kunjachen, ShriP. K.
Lather, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Madhavan, Shri S.

Madni, Shri Maulana Asad
Mahendra Prasad, Shri
Maheswari, Shrimati Sarala
Maheswarappa, Shri K. G.
Malaviya, Shri Radhakishan i
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Md. Salim, Shri

Mehta, Shri Chimanbhai
Menon, Prof. M. G. K
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohanty, Shri Sarada
Mohapatra, Shri Basudeb
Morarka, Shri Kamal
Mukherjee, Shri Samar
Naik, Shri G. Swamy

Naik, ShriR. S.

Nallasivan, Shri A.
Narayanasamy, Shri V.
Pachouri, Shri Suresh
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Padmanabham, Shri Mentay

Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath

Pandey, Shrimati Manorama

Pandey, Dr. Ratnakar

Panwar, Shri B. L.

Parmar, Shri Rajubhai A.

Paswan, Shri Kameshwar

Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M.

Patil, Shrimati SuryaKanta

Patil, Shri Vishwasrao Ramrao

Puglia, Shri Naresh C.

Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur

Rai, Shri Ratna Bahadur

Raja Ramanna, Dr.

Raju, Shri J. S.

Ramachandran, Shri S. K. T.

Rao, Shri Moturu Hanumantha

Ratan Kumari, Shrimati

Rathwa, Shri Rarnsinh

Reddy, Dr. G. Vijaya Mohan

Reddy, Dr, Narreddy Thulasi

Reddy, Shri S. Jaipal

Reddy, Shri T. Chandrasekhar

Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar

Saikia, Dr. Nagen

Salve, Shri N. K. P.

Sarnantaray, Shri Pravat Kumar

Sanadi, Prof. I. G.

Saqhy, Shri T. A. Mohammed

Sarang, Shri Kailash Narain

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Shah, Shri Viren J.

Sharma, Shri Chandan

Sharma, Shri Krishan Lal

Sharma, Shri Satish Kumar

Shiv  Shanker, Shri P.
Siddiqui, Shri Abdul Samad
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Singh, Shri Digvijay
Singh, Shri K. N.

Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Shri Shankar Dayal
Singh, Shri Surender
Singh, Shri Vishvjit P.
Sinha, Shrimati Kamla
Sivaji, Dr. Yelamanchili
Solanki, Shri Gopalsinh G.
Solanki. Shri Madhavsinh
Som Pal, Shri

Sreedharan, Shri Arangil
Sushma Swaraj, Shrimati
Swell, Shri G. G.

Talari Manohar, Shri
Thakur, Prof. Chandresh P.
Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D. K.
Tiria, Kumari Sushila
Topden, Shri Karma
Trivedi, Shri Dineshbhai
Tyagi, Shri Shanti

Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.

Venkatraman, Shri Tindivanam G.

Verma, Shri Ashok Nath
Verma, Shri Kapil

Verma, Shrimati Veena

Verma, Shri Virendra Viduthalai

Virumbi, shri S.

Yadav, Shri Ish Duttt
Ydav, Shri Ram Naresh
Yadav, Shri Ranjan Prasad
Yonggam, Shri Nyodek.
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Clause 1, the Enacting Formula and the Title

were added to the Bill.
7.00 p.M".

SHRI RAM VILAS PASWAN: Madam, I

move:
"That the Bill be passed."

THE DEPUTY CHAIRMAN: The
question is:

"That the Bill be passed."
The House divided.

THE DEPUTY CHAIRMAN:
Ayes  ........... 191

[AYES—191

Afzal. Shri Mohammad
Agrawal. Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.
Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Ansari, Shri Mohammed Amin
Ashwani Kumar, Shri
Azad. Shri Ghulam Nabi
Azmi, Maulana Obaidullah Khan
Baby, Shri M. A.
Bagrodia, Shri Santosh
Bakht. Shri Sikander
Balandan, Shri K
Balaram, Shri N. E.
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil
Bekal Utsahi, Shri
Be.niwal, Shrimati Vidya

[NOES—NIil] Bhandare, Shri  Murlidhar Chandrakant
Bhardwaj, Shri Hansraj
The motion was carried by a majority of the Bhatia. Shri Madam
total membership of tht House and by a Bhatt, Shri Jitendrabhai Labhshanker
majority of not lest than two-thirds of the Bhattacharjee, Prof. Sourendra

Members present and voting.
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Buragohain, Shri Bhadreshwar
Chakravarty, Shrimati Bijoya
Chanpuria, Shri Shivprasad
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Chaudhuri, Shri Tridib
Chavan, Shri S. B.
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Ghosh, Shri Dipen
Gopalsamy, Shri V.
Goswami, Shri Dinesh
Goswami, Shri Ramnarayan
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Harvendra Singh
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Hashmi, Shri Shamim
Jacob, Shri M. M.
Jadhav, Shri Vithalrao
Jagmohan, Shri

Madhavrao

Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram
Jani, Shri Jagadish

Javali, Shri J. P.

Jogi, Shri Ajit P. K.
Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh
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Kesri, Shri Sitaram
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Kiruttinan, Shri Pasumpon Tha.
Kore, Shri Prabhakar B.
Kotaiah Pragada, Shri
Krishnan, Shri G. Y.
Kunjachen, Shri p. K.
Lather, Shri Mohinder Singh
Ledger, Shri David
Lenka, Shr Kahnu Charan
Lotha, Shrj Khyomo
Madhavan, Shri S.
Madni, Shri Maulana Asad
Mahendra Prasad, Shri
Maheshwari, Shrimati Sarala
Maheswarappa, Shri K G.
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Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Md. Salim, Shri
Mehta, Shri Chimanbhai
Menon, Prof. M. G. K.
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohanty, Shri Sarada
Mohapatra, Shri Basudeb
Morarka, Shri Kamal
Mukherjee, Shri Samar
Naik, Shri G. Swamy

Naik, ShriR. S.

Nallasivan, Shri A.
Narayanasamy, Shri V.
Pachouri, Shri Suresh
Padmanabham, Shri Mentay
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
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Parmer, Shri B. L.

Parmar, Shri Rajubhai A.
Paswan, Shri Kameshwar
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M.
Patil, Shrimati Suryakanta
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Rafique Alam, Shri
Rahman, Shri Mohd. Khaleelur
Rai, Shri Ratna Bahadur Raja
Ramanna, Dr. Raju, Shri J. S.
Ramachandran, Shri S. K. T.
Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh
Reddy, Dr. G. Vijaya Mohan

Reddy, Dr. Narreddy Thulasi
Reddy, Shri S. Jaipal

Reddy, Shri T. Chandrasekhar I
Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salve, Shri N. K. P.
Sarnantaray, Shri Pravat Kumar
Sanadi, Prof. I. G.

Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Shah, Shri Viren J.

Sharma, Shri Chandan
Sharma, Shri Krishan Lal
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.

Siddiqui, Shri Abdul

Samad Singh, Shri Digvijay
Singh, Shri K. N.

Singh, Shrimati Pratibh a
Singh, Shri Ram Awadhesh
Singh, Shri Shankar Dayal
Singh, Shri Surender

Singh, Shri Vishvjit P.

Sinha, Shrimati Kamla

Sivaji, Dr. Yelamanchili
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Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh
Som Pal, Shri
Sreedharan, Shri Arangil
Sushma Swaraj, Shrimati
Swell, Shri G. G.
Talari Manohar, Shri
Thakur, Prof. Chandresh P.
Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D. K.
Tiria, Kumari Sushila
Topden, Shri Karma
Trivedi , Shri Dineshbhai
Tyagi, Shri Shanti
Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.
Venkatraman, Shri Tindivanam G.
Verma, Shri Ashok Nath
Verma, Shri Kapil
Verma, Shrimati Veena
Verma, Shri Virendra
Viduthalai  Virumbi, Shri S.
Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh
Yadav, Shri Ranjan Prasad Nyodek
Yonggam]

[NOES—Nil]

The motion was carried by a majority of
the total membership of the House and by
majority of not less than two-thirds of the
Members present and voting.
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